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IN Trii C-^NT..l-l ..^MINlST.i^n^yi
i BINylp,!, 3-^MCH

0 . A, No. 627/1994

Navv i^^elhi, dated the 2cth March •^.1

Hon'ble 3h. N.V.Kri shnan, Vice Gh.1

Hon'ble Sh.3.3. Hsgcfe, f/temcer(Jj

•^hri ^l.K.Dutta,
R/'o 350,Poc ket-B,
MIG Hat,Hast of Loni ^iood,
Gel hi-110093

(By /dvocate Sh,J.K.Bali )

Ve rsu s

... ^plicjc,

1. Dnion of India, through
secretary Ministry of Civil Hviation,
^ardarPatel Bhavi'an, N/0.elhi

2. Oi.c-ctor General ^of Civil nviation.
Tech .Cent2?9, Opposite Sardarjung Hirport,
Nev/i-'elhi. '

o , -i rector General mpioyment 0 Training
Ministry of Labour, Bhram 3hakti Bhawan,
Hafi Marg, NewHelhi

id sponaen

ORDER (Oid^^

(Hon'ble 3h . N.7.Kri shn an, vice Cnair,nan(.0

grievance is that he has oeen :

surplus and is being abscrbad by the - Ojj art'e en

a te-nporar/ basis as a peon only. He has also r.ode

out a Case that he should be tie are d as fi.adly .jbaop

in the National .--arport fxuthoriiy, v.hich is nov ••.i'J-i'̂

01 r jurisriicrion . It is open to him to purs r- ih-t



0

2- (?
Case in ths cpp rop ri -j te fo rum,

-s his orie Vance --u

absoiption temporary peon is conce mri

th;t ha h.s not brought to the notice oi iy.

coftoatent authority concamsd, the points

that he has brought before us, namely, thou the

order is contrary to the rules. In the -

v.e are of the vie >,,, that the ap,,Uo.ant sho: i-'
)

in the first in stones submit -• ••rr -.a^suomit o Hooper rspr- s-nt. ::ion

to the respon ants stating all the crounl; fo-

con si deration by them. If he is ageriew!' a, ^ny
final order of the respondents . It is open to h_m
to seek such remedy as may be advised in _c orvpoe
vAth law.

(3 .-S . Hag cb )

fvfe mb er(j)

sk

•V.Kri sh non>

Vice Ghrirmcnivi)


